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Pathc.pe.,;;FS
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Forest (Retired), Residing at 'L.avanya', Muttada P.O., 
Thiruvananthapuram. 
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M.L. Verghese, IFS (Retired), Aged 62 pars, 
5/0. (Late) inasu, Deputy Conservator of Forests. 
(Retired), Kannampuzha Mannuthy House, 
Chembukavu, Thrlssur. 

(By Advocate Mr. P.V. Mchanan In both OAs) 

Versus 

Union of India, represented by the Secretary, 
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Partyavaran Bhawan, CGO Complex, 
Lodhi Road, New D&hL 

The State of Kerala, Represented by Chief 
Secretary, Government of Kerala, 
Thiruvananthapuram. 

The Accountant General (ME), 
Office of the Accountant General, 
State of Kerala, Trivandrum. 
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Applicant 
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in both OAs 

(By Advocate Mr. MVS Nampoothiry, PCGSC (R-1) in 0N441/08, 
, Advocate Mrs. Aysha Ycusefi, ACGSC (R-1) in ON44208. 

/ Advocate Mr. R Premsankar, G.P. (R-2) in both OAs & 

/ 	
Advocate Mr. P. Nandakumar (R-3) in both OAs) 



2. 

These appllcatjcn having been heard on 1704 
2009  the Tribunal deh r 

	

veed the fdi(Mng. 	 on  

RDE' 

HON'BLE Dr K a SRAJAN, JUDICIAL MEMBER 
The 	

by 
the reSponder ts:ffi accedi .ng oTheir eqest 'of'fixacr' Of . 

 Pay -in the Senior = 

Timel Scale,,,d'pay;:..jnst. 'substantive "vacancy., of iFS cadre from 1st 

January of the year of selecifon and payment of arrears of pay and 

aflowances with. aftendant increments. 

2. 	
&ieflystated.thefacts of the case of the applicents are as under: 

. :ppHcafltllQA.441.g!2008: 

heapican..! 	this....OA was selected for 

$:ade.,afldwas Included hLthe lect list for 
Y fl2QO2Th 

	

retirement from the State Forest 	on 31.3.2003. Thus, the 

applicant came to be appointed in IFS cadre on 29.4.2004 and he 

SUPerannuated from the IFS cadre on 31.3.2008. According to the 

apphcant, he Is entitId to have his pay 1xed in the Senior Time 

Scale of 
pay in IFS cadre froth 2000 and consequently his thcation 

of pay in Junior Administrative Grade fromthe. date ihoijid also 

follow. Again, the appliCant expects that the, period from 1.4.2003 

to 28.4.2004 should also be regularized as duty for all purposes 

including pay and allowances. 

B) 	Apphca In CA 442 of 2008: 
/. 

The applicant In this OA was selected for appointment to 



to be appointed in IFS cadre on 17.12.2004/14.1.2005 and he 

• superan.nuated frm the IFS cadre on 13.9.2006. According to the 

applican..,$; ls.entitia. 'to have his pay fixed in the senior time 

frcm 1999 and consecuently his fixation 

of pay In Junior Mministrative Grade from the date should also 

..:apPl.igan.t:, pects that the . peod from 

1.10.2001 to 13.1.2005should also be regularized as duty for all 

purposes Including pay and alkwances. 

3. 	Respondents have contested the Original Applications. According. 

to them when selection to IFS takes place posterior to the date of 

retirement from the State Forest Service of an Individual, such Individuals 

are not entitled to pay and allowances for the period they have not worked 

and according to DOP&T vide order dated 09/11/2006 (Mnexure RI) the 

clarifications In this regard are as under: 

1) once SF8 officers have not worked on the 
post of IFS from the date of their retirement from 
State Forest Service on attahilng the age of 
superannuation till the date of Joining as IFS, there 
shall be no pay for no work. Therefore, such 
officers shall be entitled for fixation of their pay with 
effect from the date of Joining as members of IFS 
and not from the date of Inclusion of their names In 
the Select List or from the date of their, retirement 
from SF8. 

II) The intervening period from the date of 
retirement from SF8 on attaining the age of 
superannuation to the date of assuming charge as 
IFS officer after Issue of orders of their appointment 
may be treated as dies-non. 

1-1 
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hi) Thepe*iodtheofflcars tavenct woked In the 
SeMce will not count towards Sevice and hence 
cannot be regularised. 0  

Furthr accc ding. to the.respondents for the purpose of fixation of pay, 

such officers.  .woud. be eligible for notional Increments, but for their 

retiremet*J.om.SF.S(M,exure A-.1 I dated May, 2006 In respect of SPS 

offlce.!L:eaporttrntin .IPS). The date of appointment cannot be 

pre..sen. icr.'to  the  applicants would have been 

appcinted... subseqe*.;.dat.es..The.appicants are entitled only, for 

nCtiaIfbCatiCflOrp2 rba.ii..J,n,cJusion....of thefr names In the select 

list of their respective years of selecticn and have their pay fixed for the 

purpose of penslcnary benefits accordingly. In so far as Intervening period 

from the date of retirement from SF8 to the assumption Of charge as an 

IFS officer Is to be treated as dies non on the principle of 'no work no pay'. 

4. With reference to the applicant in OA 441 of 2008 the respondents 

have stated that at the time of retirement from State Forest Service the 

applicant's basic pay was Rs. 14,100/- in the scale of pay of Rs. 12600-

15,600/- in the post of Assistant Conservator of Forest (Senior Grade). The 

pay of the officer was' fixed at Rs. 12,9251- with effect from 29.4.2004 In the 

senior scale of IFS of Rs. 10,600-15,200/- and thus fixation Was 'done, in 

accordance with Section (I) of Schedule (II) of Indian Forest Service (Pay) 

Rules, 1968. The fixation was subject tO furth& condition laid down in Rule 

(8) of Section (I) of Schedule (II) of IFS (Pay) Rules, 1968 which states, 

'IN]otwithstandlng anything contained in any dause in this Section, the 

asic pay of a promoted officer, of the Indian Forest Service Time Scale 
. / 

 

all not at any time exceed the basic pap, he would have drawn on the 



Indian, Fcrest:Service Time. Scale as a direct recruit on that date if he had 

been appanted to the Indian Forest Service on the date he was appointed 

to the State Forest SeMce".. 

4.1 	In the 	.of abov&.apphcnt the respondents. have further stated 

as under. 	. 

• Though his pay can be fixed at Rs. 14,225/- In the 
senior scale of IFS on 29.4.2004 wIth respect to the 
pay in State Service post on applying the limitation 
ofpay with respect to the regular recruits as laid 
down in Rule 8 Section I, Section II of .  IFS (Pay) 
Rules id and also in iaccordance with Gaiemment 
of India, Department of Personnel and Training's 
letter No. 20015I1l2000-JS (II) dated May, 2000 
disallowing Personal Pay of a promotee officer in 
the Ail India Service Time Scale of pay, his pay was 
finally fixed at the stage of Rs. 12,9251- in the scale 
of pay of Rs. 10000-15200/- with effect from 
29.4.2004, the date on Which the petitioner was 
appointed to Indian Forest Service. Hence, the pay 
fixed in the IFS cadre was less than the pay of the 
petitioner was drawing in the State Forest Service. 
There is no irregularity in the matter. 

Though earlier In May2006 it Was clarified that the break between the date 

of retirement from State Police Service and date of joining in IPS could be 

counted for the notional regulation of pay, no such orders were issued In 

respect of IFS officers for reckoning the period of break ncticnally for the 

purpose of regulation of increments in State Forest Service. 

5. 	In so far as the applicant in OA 442 of 2008, respondents, in 

paragraph 10 of their reply, have stated as under: 

The Rules of Fixation of Pay of State Forest 
Service Officers on their appointment to IFS are 
laid down in Section U Schedule II of IFS 'Pay Rules, 
1954 subject to amendmehtsissued subsequently. 
In terms of these rules the pay of the applicant was 
initially fixed at Rs. 14,2251- with effect from 

I 	14.1.2005 In the Senior Scale of Rs. 10000-15200/- 
Z' 	with date of next increment on 1.1 .2006 raising the 

(71' 	pay at Rs.. 14,5501- without reckoning the 
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intervening :peo&. On the basis of clarification 
issued by Mnistry of Home Affairs in letter dated 
2.5.2006 ibId the pay of the appUcart was fixed at 
Rs. 15,750,- with éfféct from 14.1.2005 in the Junior 
administrative grade scale of Rs. 12000-375-
165001- applylng.the pro6sIons in Rule 8 of Section 
I of NS Rules read with OM No. 20015/1/2000 AS 
II of. Government of India dated 13.1.2005 
reckoning the peod of break from 1.10.2001 to 
13.1.2005 nIonaHy. As per Rule 8, the basic pay 
of a promoted officer in the Indian Forest Service 
time scale shall not at any time exceed the basic 

. pay hwagId . have.n in the IFS time scale as a 
iuitthetdate if he had,.been appointed 

to IFS on the date he was appointed to the State 
HLC!wever, on the basis of 

Govemuent order dated 151 2007 issued by 
the7 pay of the applicant ad 

on 141 2005 was reduced to its original rate of Rs 
14,2251- and re-regulated the pensionary claims 
also based on this lower rate of pay initially fixed. 

6. 	The applicant in OA 441 of 2008 filed the rejdnder stating as 

under: 

The Pay drawn by the applicant at the time of 
retirement from State Forest Service on 31.3.2002 
was Rs. 14100/-. The above aspect is pleaded in 
paragraph 6 of the OA. Had applicant remained in 
State Service, the pay would have been Rs. 
144251- as on 29.4.2004. The pay has to be fixed 
at Rs. 14225/- In IFS cadre (Senior Scale) on 
29.4.2004, protecting the last pay. The pay of the 
direct recruit, Noyal Thomas (1991 DR batch) on 
29.4.2004 was 14300/- In the scale of pay of Rs. 
14300-400-183001- (Selection grade). Shri Noyal 
Thomas was promoted to Selection Grade in the 
year 2004. The fixation of pay of Si Nayat Thomas 
at Rs. 14300/- as on 1.1.2004 cannot be disputed 
by the respondent. Therefore, at the time of 
appointment of the applicant to IFS (Kerala) cadre 
on 29.4.2004, the pay should have been fixed at 
Rs. 14225/- at a stage In the time scale of py of 
Rs. 10000-325-15200/- which does not exceed the 
pay of Shn Ncyal Thomas as on that date (Rs. 
14300/-) and therefore, clause 8 of Section 1 of 
Scheduled II of IFS (Pay) Rules has not been 
overlooked. It is not known on what basis the pay is 
fixed at Rs. 129251- in the time scale of pay of Rs. 
10000-15200/- we!. 29.4.2004 in the case of the 
applicant. This fixation is far below the last pay 
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drawn in State Forest Service, namely Rs. 14100/-. 
No explanation is faiTh coming in the reply afI1dvit. 
It is only stated In the reply that the personal pay of 
the promoted officer has to be disallowed. Even if 
the personal pay (Rs. 250/-) granted in IFS (cadre) 
is with held or disallowed, the pay would have been 
Rs. 142251- Rs. 250/- and not Rs. 12925/-. 
Therefore, the fixation sought to be made as 
explained in paragrah § of the reply statement Is 
without any basis. It has been stated in paragraph 
9 that while fixing pay of the applicant, his pay was 
limited to that of one SM Ncyal Thomas, IFS direct 
recruit of 1991 batch In terms of Rule 8 of Section 1 
Scheduled II of IFS pay rules. No explanation is 
forthcoming. 

In addition to the above he has stated that it has been ruled by this Tribunal 

and the Apex Court that period of out of service has to be regulated as if in 

service for the purpose of fixation at least nationally. Hence, the period 

from 1.4.2003 to 28.4.2004 has to be regulated as on dutyfor the purpose 

of fixation of pay nationally with attended Increments as declared by the 

High Courts in an identical case of UPSC Vs. AK. Saleem, 2008 (11) 8CC 

495. It has also been stated by the applicant that as per the judgment of 

Apex Court reported in 2007 (7) 8CC 689 princIple of no work no pay shall 

not be imported in a case of this nature. 

7. 	In so far as OA 442 of 2008, the applicant has stated as under: 

"The issue arises for consideration is no more re-
integra in the light of the judgment rendered by the 
Apex Court 2008 (11) 8CC 495 and the judgment 
in OA No. 595f2006 and 5890006. In fact the pay 
of the applicant was initially fixed at Rs. 14225/-
w.e.f. 14.1.2005 in the Senior Time Scale of Rs 
10000-15200/- with the date of next increment as 
on 1.1.2006 placing the pay at Rs. 14550/-. The 
pay was fUrther fixed at Rs. 15750/- w.e.f. 
14.1.2005 in the scale of pay of Rs. 12000-14500/-
by reckcninq the period from 1.10.2001 to 
13.1.2005 nationally. Thislixation is correctly done 
and based on which the pension was 
recommended. With out notice, this fixation has 
been canceled In view of Mnexure A9 order. 



#zrnexure w oroer cannot bO pressed Into seivice 
in view of the judgment of the Apex Court reported 
in 2007(7) SCC689. Due to the irregular llxaticn of 
pay contrajy to Rule 8 of Scheduled ti of IFS (Pay) 
Rules, the pension 4 the applicant was scaled 
down from Rs. 12066/- to Rs 10889/-. Therefore, 
the contention raiied in the reply filed by the 3rd 
respondent has to be rejected out right." 

shouldh'ecosider8d i..*.qfl;dayt$fl9.into acccu tthe penodwheñ 

the apoafltswereo tofservke :Re!ianc ..  on the judgments refened to in 

the rejdnder of the two applicarts were also made by the app1kaflts' 

counseL •. 

Counsel for thekrespondents c.:.:. the :her sted:that as the 

applicants did not perform any duties when they Were out of service the 

question of payment of pay and allowances does not anse. As regards the 

other pcint of fixation of pay notionally, he has reiterated the contentions 

made in the counter. 

kguments were heard and documents perused. 

The main objection bythe respondents in respect of the claim by 

the applicants Is. that vide order dated 09/11Q006 .(Mnéxure RI), IFS 

/Ptftcers promoted from State Forest Service would not be eligible for pay 

during the period from the age of their superannuation in the State Forest 

0 
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the e.•shaU.beno payfor no•rk. Therefore 1, 
such officers shaft be entitled for fixation of 
their pay with effect from the date of Joining 
as members: of IFS and not from the date of 
inclusion of their names In the selct list or 
from the dateof their retirement from SF8. 

(U)The intervening period from the date of 
retirement from. SF8 on attaining the age of 
superannuation to the date of assuming 
charge as IFS officer after Issue of orders of 
their appointment Is treated as dies non. 

,Jljli), The period they have not workadin the 
service will not count tords service and 

:hence cannot be regularIsed. 

Th..33te;.c,&nm. nt vldeAnnexure.A18 impugned 
Order dated 15 1 2007, infOrmed the applicant that his 
request for appointment to IFS with retrospective eIct 

theditB of::ect Of he •Sele Listwith all: 
colsequvfl1al enflts and for, regularislng the period 
• iMilch he was not In SeMce was considered along with 
similar requests from S/Slut M.I. Varghese IFS 
(Retired), Patric Gomez IFS and P Muraleedharan Nak 
IFS (Retired), but the Government of India has not 
agreed to it. Thereafter 1  the Accounts Officer, Indian 
Audit Depa.tment, Thinivananthapuram vide Annexure 
A-20 dated 8.3.2007 referrlflg to the Annexure A-18 
letter dated 15.1.2007 Informed the applicant that his 

• pay as on 26.10.2004 has been refixed as 119.14,5501-. 
Along with the said letter, the pay slip dated 8.3.2007 
(Annexure A-21) reducing his pay to Rs.31,3231- from 
Rs33,328I-& also served on the applicant. 

2.8 The applIcant has, therefore, tiled the present 
O.A seeking the following reliefs: 

To call for the records leading to Annexure A-18 GO 
dated 15.1.2007, Annexure 419 Government of 
India letter dated 9.11.2006, Annexure 420 dated 
12.3.2007 and Annexure 421 dated 8.3.2007 and to 
set aside the same. 
To Issue appropriate direction or order directing the 
respondents to assign 1.1.1999 as the date of 
appointment of the applicant to Indian forest Service 
having been appointed from the Select List of th e  
year, 1999 and to grant him fixation of pay In the 
Indian Forest Service reckoning his service from 
1.1.1999 and to make available the wrears of pay 

may be fixed by this Tribunal. 
iil)To Issue appropriate direction or order directing the 

respondents to assIgn year of allotment reckoning 
his service In the Indian Forest Service from 
1.1.1999In terms of Rule 3 of the IFS (Regulation of 
Seniority) Rules, 1997. 

iv)To Issue appropriate direction or order directing the 
respondents to regularise the period of absence 
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from 31.5.2002 to 26.10.2004 as duty In the Indian 
Forest Service for all purposes and to grant him 
arrears of pay and allowances with Interest within a 
period that may be fixed by this Tribunal. 

v) To Issue appropriate direction or order directing the 
respondents to promote the applicant in the Junior 
Administrative Grade with effect from the date of his 
enttlement as determined on assigning the year of 
aflotment In terms of Annexure 414 guideknes and 
to makeavaliable the arrears of pay and allowances 
that would become due to him an his promotion to 
'JUfliOr AdrnhiIsfretie Grade with Interest within a 
period that may be limited by this Tribunal and to 
•eXpC tious steps, for preparation of and completion 
of pension papers and to forward the same to theI. 

a-. 

3.2 The V respondent has also issued Anenxure 
418 G.O(Rt) No.388107/GAD dated 15.1.2006 stating 
that the Government of India (3m respondent) has 
Issued a letter dated 9.11.2008 (Anflexure A-19) 
cIarff4ng that his request to grant retrospective 
appointment with effect from the date of select list 
cannot be acceded to, for the reasons that (I) since 
SF8 officers have not worked on the post of IFS from 
the date of their retirement from SF8 on attaining the. 
age of superannuation till the date of Joining as IFS, 
there shall be no pay for no work and, therefore, such 
officers shall be entitled for fixation of their pay with 
effect from the date of Joining as members of IFS and 
not from the date of inclusion of their flames the 
select list or from the date of their retkement from 
SF8, (H) the Intervening period from the date  of 
retirement from SFS On attaining the age of 
superannuation to the date of assuming charge as IFS 
officer alter Issue of orders of their appointment Is 
treated as dies non and (III) the period the officers have 
not worked In the service will not be counted towards 
service and hence cannot be regularleed. 

We have heard SM O.V.Radhakzlshnan, senior 
counsel for applicant, ShIITPM lbrahlm Khan, SCGSC 
for R. 3 & 4 and SM R Pram Shanker, G.P for R.1 2 & 
S respectively. SM O.V.Radhakrlshnan submitted that 
the issue Involved in this O.A are no longer re integra. 
We fully agree with the submissions made by Shri 
Radhakrlshnan. No doubt, the applicants In these O.As 
are similarly placed as N.P.Balakrlshnan(supra) 
P.K.Lambodharan Nair (supra), K.J. Thomas (supra) 
and therefore, they are entitled for similar reliefs. 

We, therefore, allow both these O.As and pass 
the following orders: 

The Annexure A-I 9 letter dated 9.11.2006 of the 
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i the.. consequential 
Annexure 418 order No GO(Ft) 
NO.388120071GACL:.dated 16.1.2007 of the. 
respondent NoA reJecth1g the request of the 
applicant in 0A58912006 to grant him 
retrospective appointment to IFS Q.e. with effect 
from the date Of effect of select fist), are 
quashed and set aside. The consequentlafly 
the Annexure A-20 letter dated 8.3.2007 and 
Annexure A-21 pay slip dated 8.3.2007 are also 
quashed and set aside. Similarly,, the Annexure 
412 oder dated 31.5.2007, Annexure #13 
order date 19.7.2008, Annexure 414 pay slip 
dated 31.52005 and the Annéxure 420 letter 
dated 8.3.2007 in 0A595!2006 are quashed 
and set aside. The respondent No.4. VIz, the 
Union of India, represented by Its Secretary, 
Ministry of Environment & Forests, Paryavaran 
Shavan, New Delhi is directed to assign the year 
of allotment to the applicant In O.A.59612006 to 
IFS from 1996-1997 and to the applicant In 
O.A.58912006 from 1.1.1999 In terms Rule 3 of 
the IFS (Regulation of Seniority) Rules, 1997 to 
IFS having been appointed from the select Not 
for the year 1996-87 and from the select fist for 
the year 1997 respectIvely. Respondent No.4, 
the State of Kerala is represented by its Chief 
Secretary Is directed to regularise theperiod of 
absence of the applicant in O.. 589/2006 from 
31.5.2002 to 28.10.2004 and that of the 
applicant In O.A.59512006 from 31.10.2002 to 
29.3.2005 as duty In the IFS for all Purposes and 
to grant them arrears of pay and allowances. 
Respondents are also directed to consider the 
applicants for promotion to the Junior 
Administrative Grade with effect torn the date 
of their entitlement as determined on assigning 
the year of aliotment in terms of Annexure A.14 
guidelines and to pay him arrears of pay and 
allowances that would become due to him on 
such promotion. Their pensionary benefits shaft 
also to be revised accordingly. The aforesaid 
directions shall be carried out within three 
months from the date of receipt of this order. 

13. 	The applicant in his M.A. 'No.855/2008 has furnished a copy of the 

above order vide M.A.1. The aforesaid order was challenged in W.P.(C). 

No.5791/2009 and the Hon'ble High Court 'of Kerala has passed the following 

order vide order dated 24102/2009 as under:- 

"Admit. 

Assistant Solicitor General appeared for 

-i 
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respondents 2 to 4. Issue notice to RI. 

lntlm stay, is prayed for, Is Issued, on condition 
that If the Writ Petition Is dismissed, the petitioners will 
pay the amount dije to the 1a  respondent wIth 10% 
Interest from today .N 

14. 	fl equestIon now isas toiMetheron account of stay of this Tribunal's 

order dated 23/0 	 No.589106,, the said order could be treated as a 

p 	 of Shree cbamundl, Mopeds 

Ltd.V&churc 	 .L(1992)3 5CC 1, the;Apex CoWt has 

held as under:- 

'While considering the effect of an Interim order 
staying he t operation of the order under challenge, a 
distinction has to be. made between quashing of an 
order and stay of operation of an order. Quashing of 
an order results in the restoration of the position as It 
stood on the date of the passing of the or which has 
been quashed. The stay of operation of an order does 
not, however, lead to such a result. It only means that 
the order which has been stayed would not be 
operative torn the date of the passing of the stay order 
and It does not mean that the said order has been 
wiped out from existence. This means that if an order 
passed by the Appellate Authority Is quashed and the 
matter is remanded, the result would be that the appeal 
which had been disposed of by the said order of the 
Appellate Authority would be restored and it can be 
said to be pending before the Appellate Authority alter 
the quashing of the order of the Appellate Authority. 
The same cannot be said with regard to an order 
staying the operation of the order of the Appellate 
Authority because In spite of the said order, the order 
of the Appellate Authority continues to exist In law and 
so long as It exists, It cannot be said that the appeal 
which has been disposed of by the said order has not 
been disposed of and is still pending. 

15. 	In view of the above, It can be Safely stated that notwithstanding an ad- 

Interim stay, by the High Court order dated 23/07/2008 In O.A. No.589 of 2006, 

the said order of the Tribunal can be taken as a precedent as the said order has 

not been quashed or set aside. This Trlbunal.Is of the considered view that the 

ratio In the aforesaid order of the Tribunal dated 23/07/2008 should be applied to 

case of the applicants herein since the applicants in this Original Applications 
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are identically situated as those In the aforesaid O.A. No.589/2006 and 

595/2006. In viw of the above the O.A. has to be aliowad. The benefits 

available to the identically situated officers as in the ether Original Applications 

referred to above (as also to the officers whose cases are referred to in the 

above order of the Tribunal) are equally available to the appNcants herein. The 

O.A. is therefori alk..d and the following directions are passed:- 

O.A. 44112008:- 

(0).fted*redthattheapplicant ls.deemedhave offlciatd  in 

the Indian: .Forestfte .p(Kera!a) Cadre onP!Omollon quota in the 

SefllorTlme:$cale of w. P.ay. from ... the year ,  2000 onWards against 

substantive vacancies of IFS Cadre as on 01/0112000 and he is 

entitled to consequential benefits thereof including fixation of pay and 

allowances with attended increment and terminal benefits based on the 
H 	. 	. 

last pay drawn taking into account the aforesaid benefits. 

(b) 	The respondents are directed to regularise the period from 

01/04/2003 to 28/04/2004 for the purpose of pay and allowance and 

Increments in Senior Time Scale to pay/JAG in IFS Cadre for all service 

purpos a including pension. 

(C) 	Annexure A19 order dated 13106/2007 is quashed and set 

aside In so far as it declines the fixation of pay. In Senior Time Scale in 

IFS Cal 	by protecting pay in the State Forest Service.. 

(a) 	It is declared that the applicant Is deemed to have been 

officiated in the lAdlan Forest Service (Kerata) Cadre on promotion 

quota in the Senior Time Scale of pay from the year 1999 onwards 

//against substantive vacancies of IFS Cadre as on 01/01/1999 and he 

Is entitled to consequential benefits thereof including fixation of pay 
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and allowances with attended increment and terminal benefits based 

on the last pay drawn taking Into account the aforesaid benefits.. 

(b) 	The respondents are directed to regularise the period from 

01110/2001 to 1310112005 *w the purpose of pay and allowance and 

Time Scale to pay/JAG In IFS Cadre for all service 

• purp 	penon. 

dated C 0/2O07and Mexure A1..9 

orde.dated 29/1012007 are quashed and set aside. 

Dated, the 	May, 2009. 

K. NOORJEHAN 
	

' DI K.B.S. RAJAN 
ADMINISTRA11VE MEMBER 

	
JUDICIAL MEMBER 
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